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given today is also displayed in the Omcial Site about the

decision taken in the Court and (iii) the third step is that the

status of the Cause List is also displayed on the offlcial site

mentioning the next date of hearing.

4. The amount of debt is very small amountlng to Rs. 6,14,305

onlY.

5. The Petitioner is not serious in pursuing this Petition.

Therefore, matter cannot be kept so long.

6. Petition is dismissed for non-prosecutlon. Hence the matter

stands disposed of accordingly. consigned to Records.

M.K. SHRAWAT
Date: 27,06.2017. MEMBER (JUDICIAI)
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